IN THE HIGH COURT OF ORISSA,

CUTTACK

Realisation of Court Fees received towards

NOT READY Certified Copy Applications

Date :

16.01.2025

Case No.

urtjamount

Co
Fee

1 |p BEHERA 3825/2025(16.01.2025 |ABLAPL/308/2025 |10 | c |
2 |px NAIK 13830/2025(16.01.2025 [BLAPL/10764/2024 |10 | c |
3 |S K PARIDA  |3847/2025|16.01.2025 |WA/1237/2022 7 | oo
4 |P K PATRA 13848/2025|16.01.2025 [BLAPL/1855/2016 |7 | oo
|5 M BEHERA 13850/2025|16.01.2025 |WP(C)/14110/2012 |7 | oo
6 |N K ROUT 13851/2025(16.01.2025 |WP(C)/9988/2015 |7 | oo
|7 |a saHU 13853/2025|16.01.2025 |SA/141/1986 7 | oo
|8 |S K SUNDARA |3855/2025|16.01.2025 |WP(C)/29364/2024 |7 | oo
|9 |P K MOHANTY |3858/2025|16.01.2025 |CMAPL/195/2019 7 | oo
10 |a K JATI 13860/2025|16.01.2025 |0JC/3386/1995 7 | oo
11 |T K MOHANTY |3861/2025|16.01.2025 |RSA/369/2014 7 | v
|12 |J BEHERA 13862/2025|16.01.2025 |ABLAPL/1884/2019 |7 | oo
113 |a saroO 13864/2025(16.01.2025  |WP(C)/433/2025 |7 | SR
14 |a saroO 13865/2025(16.01.2025  |[WP(C)/33310/2024 |7 | SR
115 |a saroO 13866/2025(16.01.2025 |[WP(C)/33290/2024 |7 | SR
16 |R K BASIK 13867/2025(16.01.2025 |CRLREV/631/2024 |7 | SR
3.00,3*3 ‘
17 |D P DASH 3868/2025(16.01.2025 |ABLAPL/595/2024 |7 download |U
copy
|18 |S S PRADHAN |3869/2025(16.01.2025 |WP(C)/29779/2024 |7 | v |
19 M K PANDA 13870/2025(16.01.2025 |LAA/63/2018 7 | v
20 M K PANDA 13871/2025(16.01.2025 |LAA/58/2015 7 | v
21 |A K BEHERA  [3872/2025|16.01.2025 |RFA/220/2008 7 | v |
22 |A K BEHERA  [3873/2025|16.01.2025 |RFA/220/2008 7 | v
23 |K P MOHANTY |3874/2025|16.01.2025 |RSA/30/2007 7 | v
‘24 B R SETH ‘3876/2025‘16.01.2025 WP (C) /26283/2024 ‘7 ;Aggéi;gs ‘U ‘
25 |s DAS 13879/202516.01.2025 |WP(C)/935/2025 0 | lc |
26 |B MOHANTY 13881/202516.01.2025 |WP(C)/33467/2023 |7 | v
27 |P K JENA 13883/202516.01.2025 |WP(C)/1531/2019 |7 | v
28 |R C MISHRA  |3884/2025|16.01.2025 |WP(C)/21342/2022 |7 | v
29 |N C SAHOO 13887/2025(16.01.2025 |0JC/1413/2000 7 | v
30 |K C MOHANTY |3889/2025|16.01.2025 |WP(C)/6283/2005 |7 | v |




31 |M BEHERA 13892/2025(16.01.2025 |[WP(C)/6945/2004 |7 | v |
132 |L BHOI 13893/2025(16.01.2025 |[WP(C)/11848/2017 |7 | v
133 |K R MOHANTY [3894/2025[16.01.2025 |WP(C)/15019/2006 |7 | v
34 |L BHOI 13896/2025(16.01.2025 |[WP(C)/15811/2023 |7 | v
35 |M BEHERA 13897/2025(16.01.2025 |[WP(C)/6945/2004 |7 | v |
36 B K PATI 13898/202516.01.2025 |WP(C)/82/2022 |7 | v
‘37 A SAHOO ‘3899/2025‘16.01.2025 WP (C) /26167/2024 ‘7 gAggﬁi;gs U ‘
38 |P K BARIK 13901/2025(16.01.2025 |[WP(C)/1758/2002 |7 | v
39 |P K JENA 13902/2025(16.01.2025 |[WP(C)/6698/2020 |7 | v
140 [P K JENA 13904/2025(16.01.2025 |WP(C)/183/2025 10| lc |
|41 |A K SWAIN 13905/2025|16.01.2025 |CRLMC/1459/2020 |7 26.00,3*26 U |
|42 |s MOHARANA  [3919/2025[16.01.2025 |WP(C)/9564/2014  [10 | c |
|43 |M ROUT 13921/2025|16.01.2025 |CRP/18/2023 0 | c |
|44 |P BEHERA 13923/202516.01.2025 |WP(C)/12624/2024 |7 | oo
|45 |P BEHERA 13924/202516.01.2025 |WP(C)/12618/2024 |7 | oo
|46 |P BEHERA 13925/202516.01.2025 |WP(C)/12827/2024 |7 | oo
|47 |P BEHERA 13930/2025|16.01.2025 |WP(C)/4973/2024 |7 | oo
|48 |P BEHERA 13931/202516.01.2025 |WP(C)/14541/2024 |7 | oo
|49 |P BEHERA 13932/202516.01.2025 |WP(C)/12973/2024 |7 | oo
|50 |P BEHERA 13933/202516.01.2025 |WP(C)/12984/2024 |7 | oo
|51 |P BEHERA 13934/202516.01.2025 |[WP(C)/12978/2024 |7 | oo
|52 |P BEHERA 13935/2025(16.01.2025 |[WP(C)/12306/2024 |7 | v
|53 |P BEHERA 3936/2025|16.01.2025 |WP(C)/12261/2024 |7 | o |
|54 |P BEHERA 13937/2025(16.01.2025 |[WP(C)/12355/2024 |7 | SR
|55 |P BEHERA 13938/2025(16.01.2025 |[WP(C)/12834/2024 |7 | SR
|56 |P BEHERA 3939/2025|16.01.2025 |WP(C)/11842/2024 |7 | o |
|57 |P BEHERA 13940/2025|16.01.2025 |WP(C)/10834/2024 |7 | o |
|58 |P BEHERA 13941/2025(16.01.2025 |WP(C)/33206/2021 |7 | SR
|59 |P BEHERA 13942/2025|16.01.2025 |WP(C)/15867/2024 |7 | o |
|60 |P BEHERA 13943/2025|16.01.2025 |WP(C)/12627/2024 |7 | o |
|61 |P BEHERA 13944/2025(16.01.2025 |WP(C)/12975/2024 |7 | CHE
|62 |P BEHERA 13945/2025(16.01.2025  |[WP(C)/24216/2023 |7 | v
|63 |P BEHERA 13946/2025(16.01.2025 |[WP(C)/9555/2024 |7 | v |
|64 |P BEHERA 13947/2025(16.01.2025 |[WP(C)/2150/2021 |7 | o
|65 |P BEHERA 13948/202516.01.2025 |WP(C)/12678/2024 |7 | o
|66 |P BEHERA 13949/2025(16.01.2025 |[WP(C)/12955/2024 |7 | v |
|67 |P BEHERA 13950/202516.01.2025 |WP(C)/12622/2024 |7 | o
68 |P BEHERA 13951/2025(16.01.2025 |[WP(C)/5372/2024 |7 | v |
69 |P BEHERA 13954/2025(16.01.2025 |[WP(C)/4034/2024 |7 | v |
170 |P BEHERA 13955/2025(16.01.2025 |[WP(C)/12095/2024 |7 | v |
71 |P BEHERA 13957/202516.01.2025 |[WP(C)/12904/2024 |7 | v |
|72 |P BEHERA 13959/202516.01.2025 |WP(C)/12688/2024 |7 | v |
|73 |P BEHERA 13962/202516.01.2025 |[WP(C)/12329/2024 |7 | v |




174 |P BEHERA 13965/2025(16.01.2025 |[WP(C)/12368/2024 |7 | v |
|75 |P BEHERA 13967/2025(16.01.2025 |[WP(C)/12714/2024 |7 | |
(76 |P BEHERA 13969/2025(16.01.2025 |[WP(C)/12836/2024 |7 | v
177 |P BEHERA 13970/2025(16.01.2025 |[WP(C)/12353/2024 |7 | v
|78 |B P TANGA 13973/2025(16.01.2025 |ABLAPL/4512/2017 |7 | |
|79 |J MOHAPATRA |3974/2025|16.01.2025 |CONTC/6223/2021 |7 | |
|80 |B SINGH 13978/2025(16.01.2025 |ABLAPL/1658/2022 |7 | v |
3.00 ,
81 |A SAMANTA 3989/2025|16.01.2025 |ABLAPL/12636/2024 |7 g;;ﬁggm U ‘
COPY

182 |J R NAYAK 13992/2025(16.01.2025 |FA/186/1973 7 | v
183 |S MOHARANA  [4004/2025[16.01.2025 |WP(C)/9564/2014 |10 | lc |
184 |T K NAYAK 14005/2025(16.01.2025 |[WP(C)/1179/2025 |10 | c |
185 |T K NAYAK 14014/2025(16.01.2025  |WP(C)/403/2025 10 | c |
|86 |B. M. SARANGI [4016/2025|16.01.2025 |[WP(C)/1292/2025 |10 | c |
187 |B. M. SARANGI |4018/2025|16.01.2025 |WP(C)/572/2025 10 | c |
|88 |B. M. SARANGI |4019/2025|16.01.2025 |[WP(C)/1180/2025 |10 | c |
89 |B. M. SARANGI [4020/2025|16.01.2025 |WP(C)/1185/2025 |10 | c |
90 |B. M. SARANGI [4021/2025|16.01.2025 [WP(C)/1193/2025 [10 | c |
91 |B. M. SARANGI [4023/2025[16.01.2025 |[WP(C)/1200/2025 |10 | c |
92 |SENOTD RoUPR 12034/2025(16.01.2025 WP (C) /26514/2024 |10 c

193 |p CH DAS 14037/2025(16.01.2025  |WP(C)/492/2025 10 | c |
oq [/ STDHARTHA4043/2025|16.01.2025 |CRLREV/787/2013 |10 c

95 |s. Das 14044/2025(16.01.2025  |WP(C)/33094/2024 |10 | c |
196 |S BISWAL 14046/2025(16.01.2025 |CRA/104/1996 10 | c |
|97 |B K MISHRA  |4048/2025|16.01.2025 |MATA/437/2024 0 | c |
98 |B. M. SARANGI |4053/2025[16.01.2025 |CRLMP/1654/2024  [10 | c |
|99 |s. PANDA 14054/2025|16.01.2025 |CRLMP/1571/2024 |10 | c |
1100 |D. BISWAL 14055/2025(16.01.2025 |WP(C)/481/2025 0 | c |
1101 [D. BISWAL 14056/2025(16.01.2025  |WP(C)/487/2025 10| lc |
1102 |D. BISWAL 14057/2025(16.01.2025 |WP(C)/468/2025 0 | lc |
1103 |D. SWAIN 14058/2025|16.01.2025 |RPFAM/225/2024 0 | c |
1104 M. KAR 14060/202516.01.2025 |WP(C)/967/2025 0 | lc |
1105 M. SAHOO 14062/2025(16.01.2025 |[WP(C)/14305/2024 |10 | c |
1106 |S. K. PATNAIK|4063/2025(16.01.2025 |WP(C)/15311/2024 |10 | c |
107 |A K BISWAL  |4071/2025|16.01.2025 |WP(C)/28898/2024 |10 | c |
1108 M R SAHOO 14072/2025(16.01.2025 |[WP(C)/67/2025 0 | lc |
1109 [P K PATRA 14073/2025(16.01.2025 |SA/331/2001 0 | lc |
110 |B.K. SWAIN  |4082/2025|16.01.2025 |WP(C)/33038/2024 |10 | lc |
111 M R ROUTRAY |4083/2025|16.01.2025 |WP(C)/6880/2020 |10 | lc |
1112 |S BEHERA 14084/2025|16.01.2025 |WP(C)/832/2025 0 | lc |
113 |B.K. SWAIN  |4086/2025|16.01.2025 |WP(C)/32464/2024 |10 | lc |




1114 |S CHOUDHURY |4089/2025|16.01.2025 |CRLA/373/2015 7 | v |
1115 |S K PARDHAI  |4102/2025|16.01.2025 |WPC(OAC)/2191/2017[10 | c |
1116 |R CH ROUT 14103/2025(16.01.2025 |[WPC (OAC)/2191/2017[10 | lc |
1117 |D K NAIK 14105/2025(16.01.2025 |WP(C)/4013/2021 |10 | c |
1118 |D K NAIK 14107/2025(16.01.2025 |WP(C)/4013/2021 |10 | c |
1119 |M.K.MOHANTY [4109/2025[16.01.2025 |WP(C)/23757/2023 |10 | lc |
1120 |S C MALLICK |4114/2025|16.01.2025 |WP(C)/820/2007 |7 | v |
121 |S ¢ MALLICK |4115/2025|16.01.2025 |WP(C)/31945/2011 |7 | v
122 |R C MUDULI  |4146/2025|16.01.2025 |WP(C)/20183/2021 |10 | c |
1123 |D SWAIN 14153/2025(16.01.2025 |ABLAPL/13324/2024 |10 | c |
‘124 IaRDSRUSHNA ‘4162/2025‘16.01.2025 ABLAPL/435/2025 ‘10 ’ ’c ’
125 |PK MOHANTY  |4169/2025|16.01.2025 |ABLAPL/424/2025  [10 | c |
126 |PK MOHANTY  |4171/2025|16.01.2025 |ABLAPL/422/2025 |10 | c |
1127 [P N NAYAK 14173/2025|16.01.2025 |WP(C)/32674/2024 |10 | c |
1128 [P N NAYAK 14176/2025|16.01.2025 |WP(C)/32647/2024 |10 | c |
1129 [P N NAYAK 14178/2025|16.01.2025 |WP(C)/32615/2024 |10 | c |
1130 |P BEHERA 14179/2025|16.01.2025 |ABLAPL/386/2025 |10 | c |
1131 [P N NAYAK 14182/2025|16.01.2025 |WP(C)/32530/2024 |10 | c |
1132 [P N NAYAK 14184/2025(16.01.2025 |WP(C)/32484/2024 |10 | c |
1133 |P.PARIDA 14186/2025|16.01.2025 |ABLAPL/375/2025 |10 | c |
1134 |[U.PATI 14188/2025(|16.01.2025 |ABLAPL/373/2025 |10 | c |
1135 |A K DAS 14189/2025(16.01.2025 |FAO/448/2024 0 | c |
1136 [P K MOHANTY [4191/2025|16.01.2025 |WP(C)/26354/2024 |10 | c |
1137 [P N NAYAK 14192/2025|16.01.2025 |WP(C)/32855/2024 |10 | c |
1138 |[P N NAYAK 14194/2025(16.01.2025 |WP(C)/32860/2024 |10 | c |
1139 |P.N.NAYAK 14195/2025(16.01.2025 |ABLAPL/369/2025 |10 | c |
1140 |[P N NAYAK 14196/2025(16.01.2025 |WP(C)/32866/2024 |10 | c |
1141 [P N NAYAK 14198/2025(16.01.2025 |WP(C)/32876/2024 |10 | c |
1142 |D.K.BISOI 14199/2025|16.01.2025 |ABLAPL/429/2025 |10 | c |
1143 [P N NAYAK 14201/2025|16.01.2025 |WP(C)/32841/2024 |10 | c |
/144 M.R.ROUTRAY [4202/2025|16.01.2025 |ABLAPL/431/2025 |10 | c |
1145 [P N NAYAK 14204/2025(16.01.2025 |[WP(C)/32810/2024 |10 | c |
1146 [BK DAS 14207/2025|16.01.2025 |ABLAPL/10590/2024 |10 | c |
1147 |S C BISWAL  |4208/2025|16.01.2025 |CRLA/978/2024 0 | c |
1148 [R DAS 14210/2025|16.01.2025 |ABLAPL/428/2025 |10 | c |
1149 |AK SAHOO 14212/2025(|16.01.2025 |ABLAPL/378/2025 |10 | c |
1150 |S. K. MOHANTY |4228/2025|16.01.2025 |WP(C)/31679/2024 |10 | c |
1151 |S. K. MOHANTY [4230/2025(16.01.2025 |WP(C)/31680/2024 |10 | c |
1152 |S. K. MOHANTY [4231/2025(16.01.2025 |WP(C)/31687/2024 |10 | lc |
153 M N MOHANTY |4237/2025|16.01.2025 |CRLMC/4826/2024 |10 | c |
|154 MR SAHOO 14239/2025(16.01.2025 |ABLAPL/466/2025 |10 | lc |
|155 MR SAHOO 14240/2025(16.01.2025 |ABLAPL/464/2025 |10 | lc |
1156 |S. MALLICK  |4241/2025|16.01.2025 |0JC/7202/1998 7 3.00,3*3 U |




|Total

11320

DMS

NIC



